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BENCH, PUNE AT PUNE

ORIGNAL APPLICATION NO. 33/ 2025 (WZ)

Pathan Fuzailkhan Ashifkhan ... Applicant
VERSUS
Gujrat Pollution Control Board and 3 Others ... Respondents

AFFIDAVIT AND REPLY OF THE RESPONDENT NO. 2

] Mr. Vangala Vijay Bhasker Reddy partner of Eco Waste Management (EWM)
(Respondent no. 2), age- 52 vears; occupation- business. residing at plot no. 2 Jalvayu
Vihar near Pratima Hospital. Kukatpally, Hyderabad, Telangana- 500072 hereby state

on solemn affirmation as under:

1. Itis submitted that the Respondent No. 2 herein is the Partner of M/S. Eco Waste
Management (hereinafter referred to as "EWM™) and as such is well acquainted
with the facts of the case and as the issue pertains o the industry located at Plot
Nos. 201 to 204. GIDC Palej. Village Palcj. District Bharuch, Gujarat 39220. the
Respondent No.2 craves leave of this Hon'ble Tribunal to file this Affidavit in

Reply.
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2. At the outset, it is submitted that the present Application is a motivated one and
is filed with a malafide intention without any basis by knowingly making false
and incorrect statements and in utter disregard of facts and therefore the
Application is liable to be dismissed on this ground alone, and further there are
no any proofs of the allegations made in the application and therefore false to the

knowledge of the Applicant and made with ulterior motives.

3. It is submitted that the Applicant have not come with clean hands before this
Hon’ble Tribunal, thus violating the doctrine of equity i.e. “those seeking Equity
must do Equity”, as the Applicant has deliberately not disclosed certain material

facts, which will be mentioned in detail in the coming paragraphs.

4. The Respondent no. 2 states and submits that the entire application has been filed
by this Applicant on fabricated and concocted grounds as well as facts and thus
denied by this Respondent in tofo, calling upon the Applicant to strictly prove
the same through either documentary evidence or otherwise. This Respondent to
save the time of this hon’ble tribunal would like to give only specific para wise
denials which are totally false and fabricated and thus, bring before this hon’ble
tribunal the true and correct factual scenarios in the preceding paragraphs one

after the another.

5. The Respondent no. 2 submits that the contents mentioned in Para No. 5 of the

application are totally fallacious and sham as the Applicant contradicts its own
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/contentions by mentioning in Paragraph No. 4 that the Gujarat Pollution Control
Board (R-1, hereinafter referred to as “GPCB”) after its detailed and strict
scrutiny of the project proposal and also ensuring that it is Environmentally
Sound Technology (EST) thereafter only granted Combine Consent and
Authorization (hereinafter referred to as “CCA”) to operate on 18/7/2023 i.c. | g™
July 2023 to the Respondent No. 2. Whereas in Paragraph No. 5 the Applicant
alleges that the Respondent No. 2 commenced its activity and operations in April
2023, i.e. 2 months prior to the date of grant of consent and authorization by the

GPCB which patently reflects the contradictions in application of the applicant.

. The Respondent no. 2 states that further in Paragraph No. 5, the Applicant
contends that Respondent continued with its activity and operations for a period
of two years without any waste treatment resulting in accumulation of
approximately 800-1000 truck-loads or about maximum 22,500 MT of waste of
which firstly, the Applicant has failed to provide any documentary proofs as to
the source from where they procured this measurements, as this measurement are
baseless and secondly, their alternative assertion as to measurement exposes

there diffidence, as the Applicant has no personal knowledge so far as the facts

are concerned.

. Without prejudice to whatever is stated above, the Respondent no.2 further states
that the applicant’s alleged measurement is of 800-1000 truck-loads or 22.500
MT of waste and is stated to be left unattended because for two years operations

were conducted without any waste treatment. whereas the Respondent NO. 2 is
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authorized to deal with 2,70,000MT per year as per the CCA granted GPCB 1.e.

Respondent no. 1, but according to Applicant only 22,500 of waste 1s allegedly
accumulated over two years, this shows the frivolous and malafide allegations

made against the Respondent no. 2 by the Applicant.

. The Respondent No. 2 vehemently denies the contents of paragraph no 6 and 7
of the application, as it is glaringly false and unfounded and as admitted by the
Applicant that the GPCB has only after strict and detailed examination and after
ensuring that it is Environmentally Sound Technology, granted the CCA to the
Respondent no.2 on 18/7/2023, the GPCB has put forth certain conditions along
with the CCA. The Respondent no. 2 has complied with all such conditions.
Specifically condition No. 1.4, requires the Respondent no.2 to provide for
automatic spark arrestor in the process area and LEL detector handy equipment
in hazardous waste & handling area; the Respondent no. 2 has in accordance with
this condition installed required mechanisms and whereas as required under
condition no. 1.16, the Respondent no. 2 has also made arrangements to ensure
that green belt as per the Central Pollution Control Board (hereinafier referred to

as “CPCB” i.e. Respondent no. 4) guidelines is maintained.

. The Respondent no. 2 also submits that allegations as to absence of
geomembrane lining are fictitious and made without any documentary evidence
and as such there is geomembrane lining installed in the foundation, because in
the absence of the same the GPCB would not have not granted CCA and that the

Respondent no. 2 also denies the allegations that there is no any concrete floor
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this is totally sham and as the fact of the matter the Respondent no.2 has installed

concrete floor for the shed area admeasuring 4540 sq.mtrs for storing and

preprocessing area.

10.The Respondent No. 2 submits that the illusory allegations of the Applicant are
evident from the fact that, the Applicant based on false google images, is alleging
that the liquids from the tank has already washed out and also leached in the
ground whereas the Respondent no. 2, has in compliance with the CPCB
guidelines, has provided for adequate storage tanks for hazardous waste and the
Applicant has not filed and expert report or scientific report showing that the
hazardous liquid has leached into the ground and in the absence of

expert/scientific report shows the basclessness of the applicant’s allegations.

11.The Respondent no.2 denies the contents of Para No. 8 of the application as the
Applicant in paragraph no.5 has alleged that the Respondent no.2 has carried
activities for approximately two years, whereas the GPCB has issued closure
directions on 13/9/2023 and 30/11/2023, and post such directions the Respondent
no. 2 has maintained the maintained status quo in respect of the said projects and

as such no operations have been carried out by the Respondent no.2 on the said

plant.

12.The Respondent no. 2 further states that the allegations as to noxious odors are
totally false. because as per condition no. 3.7. there arc odour control system and

fume extraction system in the process area. which are installed and working as
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trol odour
the adequate measures were also taken by the Respondent no.2 to con

nuisance.

13.The Respondent no. 2 denies the contents of paragraph no. 9 and 10, where the

Applicant is praying for remediation of the alleged accumulated waste by
transporting it to another waste management plant and for which the cost
estimated by the Applicant will be Rs. 3 Crores but in absence of calculations or
documentary proof thereof the same cannot be considered by this Hon’ble
Tribunal while deciding the present application in merits and in accordance with

law.

14.The Respondent no.2 further humbly submits that the Respondent no. 2 is and
had always been ready and willing to complete the remediation process for the
alleged accumulated waste for which it is necessary that the GPCB ie.
Respondent no.1 permits the Respondent No. 2 to again start the operations of
the said unit and grant him the permission to use additional waste as per the
preprocessing guidelines for transporting the said material to coprocessing plants
across India as it not at all possible to transport the said waste as it is which not
only this Applicant but also the Respondent no. 1 is aware but is purposefully

and hand in glow with the Applicant denying the same to the Respondent no.2.

15.1t is further brought to the kind attention of this hon’ble tribunal that the
Respondent no.2 has always being diligent enough to follow the guidelines as

well as laws made for waste management but in the present scenario it is only



and only on account of the delay and latches of the Respondent no.l1 that the

present peculiar circumstances have arised for no fault of the Respondent no. 2
as alleged by the applicant.

16.The Respondent no.2 denies the contents of paragraph no.11, as it is frivolous
and reflects the very contradictions in the application where the Applicant alleges
that in the interest of environment and huge risk it poses to human life, the waste
should be treated and disposed by using Environmentally Sound Technology
(EST) but in Paragraph No. 4 the Applicant states that only after detailed and
strict scrutiny, and adequacy of the treatment proposed being the
Environmentally Sound Technology (hereinafter referred to as “EST™), the

GPCB had granted CCA to the Respondent no. 2.

17.Further the Respondent no.2 would humbly bring befire this hon’ble tribunal that
in one breath the Applicant admits that the Respondent no.2 was granted the CCA
because it had EST with long term environmental benefits and zero waste
management and on the other hand contradicts his own statements by stating that

there are no such processes installed by the Respondent no. 2.

18.The Respondent No. 2 strongly denies the contents of Paragraph No. 12, as there
is no such violation of the guidelines of the CPCB and also no any violation of

the conditions mentioned in CCA, there is no need to have supervision of experts

50
205
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™ ; i if the Applicant
from the ministries and other authorities mentioned therein and if pp

thinks a need for the same he should be put to strict proof thereof.

19.The Respondent no.2 further submits that application is false and is motivated by

anti-social elements as in paragraph no. 5, the Applicant states that Respondent

no.2 has not made concrete flooring, and also has failed to show the basis of this
allegation but, in paragraph no. 15, Applicant states that the Respondent no. 2
had shed over 4540 sq.m arca out of the total plot areas of 36291 sq.m but there
is no documentary proofs, cxcept alleged google photos, produced by applicant,

which also have been filed without following the due process of law.

20.The Respondent no. 2 submits that, the contents of paragraph no. 16 amount to

2l

admissions and further contradicts the applicant’s previous contentions reflecting
there baseless allegations as in paragraph no. 16 the Applicant states that “After

detailed scrutiny of site location. acceptance to GIDC, complettion of TSDF

requirements for its safe working, R-1-GPCB granted on 18/07/2023 the

Consent and Authorization... ", TSDF requirements refers to Transport, Storage
Disposal facility, even though the said facility was required by the Respondent

no.2 being zero waste management unit.

The Respondent no.2 states that As GPCB had granted CCA only after ensuring
that TSDF requirements were fulfilled. the applicants negatives the paragraph
no. 6 where it is stated that “even in the Google Photo, it shows array of tanks

Jfrom which liquid has already washed out and also leached in the ground” and
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had the scenario be such that the Respondent no.2 was not having adequate
storage facility, as alleged by the Applicant based upon google photos, the
Respondent no. 2 would not have passed the muster of TSDF requirements,

thereby would not have been granted with CCA by GPCB.

22.The Respondent no.2 denies paragraph no. 17 of the application as false and
contradictory to the paragraph no. 5 of the application whereas in paragraph no.
5 the Applicant states that the Respondent no. 2 commenced its activity and
operations in April, 2023; whereas in paragraph no. 17 it states that after
obtaining the CCA from GPCB, the R-2-EWM started operations, and CCA was
granted on 18" July 2023 and if the Respondent no.2 had commenced its activity
two months before the grant of CCA, as alleged by the applicant, during the
detailed scrutiny of the GPCB, it would have pointed out the same, but it is not

S0.

23.The Respondent no.2 states that as per paragraph 17, the Applicant states that

“currently the site is full of waste collected from various industries” whereas in

Paragraph no. 15 the Applicant states that there is shed on 4540 sq.m area out of
total plot area of 36291 sq.m. whereas the Applicant failed to provide any proof

as to the source of this information, except alleged google photos, which has also

not being duly supported.

24.The Respondent no.2 contends that paragraph no. 19 of the applications is false

and baseless and therefore calls upon the Applicant to strictly prove the same.
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25.The Respondent no. 2 denies the contents of paragraph no. 20 of the applicatior

as false and frivolous, as the geomembrane lining is already installed, because in

the absence of the same, the Respondent no.2 would not have passed the muster

of TSDF requirements, and also would not have been granted with the CCA and

further, so far as the fire control measures are concerned, the Respondent no.2

had

1. complied with “pre-processing and Co-processing of Hazardous and other
wastes in Cement plants as per Hazardous and other wastes, Rules of
20167

il. installed continuous emission monitoring system for VOC, HE, ‘C12,
Butylene, and H2S in storage and process area;

iii.  had installed automatic spark arrestor in process area and LEL detector
handy equipment in hazardous waste & handling area:

iv.  had made arrangements of adequate storage tanks as per CP°CB guidelines:

v. had made efforts for the development of green belt as per the CPCR

guidelines;

and along with the above various efforts are taken by the Respondent no.2 to ensure
that the fire control measures are up to date and working including fire control
system having storage tank of 1,30,000 liters of water supported by generator, whicl
may kindly be considered by this hon’ble tribunal at the time of deciding this

application.



-The Respondent further denies the contents of Paragraph no. 21 of the application

as fictitious and unsubstantiated by any cogent documentary evidence as the

Applicant contradicts his own contentions, i.e. in paragraph no. 6 the Applicant

on the basis of alleged google photos states that “the liguid has already washed

out and also leached in the ground”’, where the is asserting that the liquid has

reached in the ground; whereas in paragraph no. 21 the Applicant states that "'/t

; ; ; ] ; ; nd_can
is hazardous waste is toxic. corrosive, highly inflammable, reactive a d

leach to contaminate the soil and ground water.” where the Applicant is

asserting the contingency which according to the Applicant might happen, which

patently shows the dubious, concocted, contrary allegations made by the

Applicant against the Respondent no.2.

27.The Respondent no. 2 humbly submits that the Respondent no.2 had taken

requisite steps to control the odor factor and prevent any contamination of water.

The Respondent no.2 has in relation to odor and water contamination as under;

i.

ii.

VI.

vil,

Had taken adequate steps to control odor nuisance;

Had ensured that any waste incompatible for the co-processing is not
received;

Had ensured that the waste is not stored in haphazard manner;

Had made adequate storage facilities as per the CPCB guidelines:

Had installed air pollution control system:

Had installed chimney of 20 meters along with ladder and platform in case
the officer of the board intends to inspect;

Had put in place the fume exaction system in the process area.
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28.The Respondent no. 2 states that contents of paragraph no. 22, 23 and 24 of the

application are denied as mere allegations without any documentary proofs and

the Respondent further submits that in case the appropriate directions are given
by this Hon’ble Tribunal to the Respondent no. 1 for directing to permit the
Respondent no. 2 to operate the said preprocessing unit which has been closed

as per the closure directions issued by the GPCB on 13/9/2023 and 30/11/2023.

29. The Respondent no.2 denies all the frivolous and baseless allegations made of
cartels as made by the Applicant in paragraph no. 25 as the Applicant has failed
miserably to the produced any specific or general previous instance on the basiS
of which the Applicant is alleging that the Respondent no.2 charges heavy
charges and then abandons the place and had done the same at any other places.

which has not been substantiated by any evidence.

30.The Respondent no.2 denies the contents of paragraph no.26 as being totally false
as mentioned above that the Applicant has made frivolous allegations against the
respondent. No. 2, keeping in sight the baseless nature of such allegations the
Applicant had failed to show even prima facie existence of such alleged facts so

as to make out any need for any high level committee to be setup to investigate

the alleged malpractice.

31.The Respondent further denies the allegations made by the the Applicant as the
Applicant alleges that the Respondent no.2 is absconding but has deliberately

suppressed the fact that the Respondent no. 2 has been granted on bail in
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connection with FIR dated 16/10/2024 as the complainant therein failed to make

Out any prima facie case against the present Respondent no.2.

32.Further, the Respondent no.2 humbly submits that this proves that the
Respondent no.2 was not absconding but was already cooperating with the
investigation agency and the allegation as to the existence of organized crime has
nothing to do with the present application, as the Hon’ble Tribunal as per section
14 of the National Green Tribunal Act, 2010 is empowered to decide cases of
civil nature only and the Applicant is deliberately making such false criminal
allegations only with the sole intention of misleading the hon’ble tribunal, and

malign the image of Respondent no.2 not only before this hon’ble tribunal but

also in the exes of public in general.

33.The Respondent no. 2 denies the contents of paragraph no. 27 of the application
As the Applicant has failed to make out any clear case, merely mentioning that
there is substantial question relating to environment would not suffice, and thus
the Respondent no.2 further submits that the case did not possess the requisite

substance to stand independently on its own merits.

34.The Respondent no.2 further submits that the present applications filed by the
Applicant is not within the prescribed period of limitation as per the alleeations

set out by the Applicant and thus, the same is liable to be rejected in limine with

exemplary compensation costs.
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LIMITATION PERIOD

35.The Respondent no. 2 further submits that as per the humble submission of this
Respondent the present application is hopelessly barred by limitation as the
Applicant has not filed the present application within the prescribed period
making it imperative that this hon’ble tribunal at this prima facie stage considers
whether the present application is within the limitation period or not and
thereafter proceeds to decide the present application on merits if any.

36.The Respondent no.2 further submits that the application suffers from the vice of
being made after the limitation period. As per sub-section (3) of section 14, the
application under section 14 should be made within the period of six months,
which is to be reckoned from the date on which the cause of action for such
dispute first arose, and further the proviso provides that delay beyond six months

can be condoned by the Tribunal if following two conditions are fulfilled:

I If sufficient cause for not filing the application within the limitation is
shown, and
il. Such application to condone delay is filed within sixty days from the date

on which the earlier mentioned six months gets over.

37.In the present case, the closure directions for alleged violations of conditions
specified in CCA were is’sued by the GPCB, first such direction was issued on
13/9/2023 and second such direction was issued on 30/11/2023. Therefore. the
cause of action for the present application under section 14 arose in the month of
September 2023, therefore the present application under section 14 should have
made before March, 2023 and if there would have been any delay due to

sufficient cause then such delay condonation application should have been made
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before May. 2024. Whereas the present application is made on 24/02/2025, i.e.

approximately 8 months post the end of such limitation period.

38.The Respondent no.2 states that the Applicant was knowing this fact that there is
delay in filing of the present application, and has therefore invokes the
Jurisdiction of this hon’ble tribunal under section 14 and 15 when the Applicant
when the Applicant is totally aware of the fact that neither the present application
has been filed within the limitation nor the subject matter for which the present
application is preferred comes within the ambit of this hon’ble tribunal which

may kindly be considered by this hon’ble tribunal at the time of dcciding the

same.

39.The Respondent no. 2 would like to reiterate that the present application is
nothing but one filed with malafide intention whereby the Applicant is only the
face of it but the person who is interested in the same is not represented before
this hon ble tribunal, thereby making it evidently clear that the Applicant has no
locus standi to file the present application which may be considered by this
hon’ble tribunal at the time of deciding the present application on merits and in

accordance with law.

40.Under the said circumstances it is therelore prayed that;

A. The application filed by the present Applicant may be dismissed;
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B. The compensatory costs for filing a false, fabricated and devoid of merits %

application amounting to Rs. 5 Crores may be awarded to the Respondent no.

2 from the Applicant and;

C. Such other orders in the interest of justice may kindly be passed.

BLE
Respbnd:JNo.Z

Date:

Pune %
: C;\‘c\v. Panzge £.4)

Advocate for Respondent No.2
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VERIFICATION

I, Vangala Vijay Bhaskar Reddy, age 52, partner of m/s Eco Waste Management
(EWM), and respondent No. 2 in the present application. do hereby solemnly state that
I have verified the facts and affirm that the contents of this reply/defense statement arc
true to the best of my knowledge, belief and information. | have not suppresscd any
relevant material facts known to me, I have submitted this based on legal advice

. - affirmagion ¢ ath.
I am hereby submitting it after verification. on solemn affirmagion and oa

Vangala Vijay Bhaskar Reddy

Affiant

g REGED;NS.?g
Z xp. Date BEFO E

SHAIKH SiN
ADVOCATE & NOTARY

GOVT. OF INDIA
18 Mitha Nagar Kondhwa Kd._ F

\OTED L PEGSTERED A (U (.
gaTEn o b
- Hene 19 WAR T Qg
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VAKALATNAMA

Before The Hon’bl ional Green Tribun
Western Zone Bench, Pune

Application No. 13 of2028 (\A 'Z)
Rethon Puzaillthon Rshkhan

- APPLICANT
. Verses
Guyead Poldion Condwol
Roovrd & Odhrs. - RESPONDENT

I / We, the undersigned Eco \Aas le r’\cmgqeme;\'f
(EWNM) Throygh Pomdnes \jnnﬁ Y .‘jmj
Yhos\kax OP(SJADI ( Respondent ~“40.2)

the Respnnclent Noabove-named do hereby appoint &

authorize,

SOAHAM A. PANSE

Advocate
MAH/2220/2014
Mobile No. 8087674393

E-mail:soaham@pentacleslegal.com

Advocate, to appear, plead and conduct on my / our behalf in the
above proceeding before The National Green Tribunal.

In witness waereof, I / we have set my / our hands to this writing

on this_ 29" Day of _Terecl2026
Witness \Sigrﬁ\re
Accepted ..............................
ADVOCATE,

Office : Chamber A-10, District Court Compound, District and
Sessions Court, Shivaji Nagar, Pune 411005
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T - GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

=N ' Sector-10-A, Gandhinagar-382 010

N » Phone - (079) 23226295

EPCE ‘ Fax - (079) 23232156
Website : www.gpcb.gov.in

By RPAD

‘Consent to Establish (NOC)
(CTE-120569)
No. GPCB/HAZ-GEN-740/ ID:86796/ 509 01 Date: 20]o€| 22

To,

Eco Waste Management,

Plot No: 201 to 204, GIDC Pale;j.
Palej, Dist: Bharuch-39222(0

Sub: Consent to Establishment (NOC) under Section 25 of Water Act 1974 and Section 21
of Air Act 1981.

Ref:  Your Application Inward No.2 11967;dated: 08/03/2022.
Sir,

Without prejudice to the powers of this Board under the Water {Prevention and Control
of Pollution) Act-1974, the Air Act-1981 and the Environment (Protection) Act-1986 and
without reducing your responsibilities under the said Acts in any way, this is to inform you that
with reference to your CTE-Fresh application, Board grants Cousent to Establish (NOC) for
Waste Mix (Solid and liquid) Pre-processing facility located at Plot No: 201 to 204, GIDC
Palej, Palej, Dist: Bharuch-392220.

i Sr.No | Type of Facility Total Capacity
. Waste mix preprocessing facility for
following waste to prepare fuel for co-
I processing:
i a) Waste Mix Solid a) 7500 MT/Month
b) Waste Mixliquid b)15000 MT/Month |

Note: In no case pre-pracessing of waste shall exceed the quantity shown in above table.
The validity of this order shall be up to date: 07/03/2029.

1. SPECIFIC CONDITION:

1.1 Unit shall comply all condition of “Guidelines for Pre-Processing and Co- -Processing of

Hazardous and other Wastes in Cement Plant as per HEOW (M&TBM) Rules 2016>
published by CPCB.

1.2 Unit shall submit the data of online analyzer installed in hazardous waste storage
handling & processing area time to time to the Board.
1.3 Unit shall not receive any incompatible waste for co-processing in any case.

NAZR LSS

———

Clean Gujarat Green Gujarat Page1.0f 6
ISO - 9001 - 2008 & I1SO - 14001 - 2004 Certified Organisation
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G e med w ule-09
1.4 Unit shall not receive Spent Acid unless specific permission 15 ."btalgfdv;iz; Rules
of Hazardous and other wastes (Management and Transboundary MoVver
2016. '
1.5 Unit shall provide adequate laboratory Tacility for : e i
1.6 Unit shall prepare and submit internal Sol [or material handling & Pre-processing
the Board.
1.7 Unit shall install adequate fogger and mist control system for odour controI‘.
1.8 In no case waste shall be stored in a haphazard manner. Unit shall provide adequate
storage area/tanks as per CPCB guidelines of starage of hazardous waste.
1.9 Unit shall provide automatic spark arrestor in process area and LEL de
equipment in hazardous waste storage & handling area.
1.10 Unit shall submit hazardous waste annual return regularly.
1.11 Unit shall adopt and regularly use the online manifest sysiem for procurement &
disposal of Hazardous waste.
1.12 Unit shall provide continuous emission monitoring system for VO, HE. €2,
Butylene, and H»S in storage and process area of Hazardous waste.
1.13 Applicant shall operate the processing facility in such a way so that stored volume of
Hazardous waste/prepared fuel shall not exceed the storage time of 90 days from date
of receipt and in case of exceeding the time limit. applicant shall stop immediately

waste characterization anc analysis.

tector handy

receiving hazardous waste from member units until prepared fuel from such stored
hazardous waste is sent to cement industries for co processing.

1.14 Unit shall comply with the CPCB guidelines for transportation of hazardous waste.
Unit shall carry out transportation of hazardous wastes through GPS mounted vehicles
only.

1.15 Unit shall maintain and submit monthly inventory of hazardous & non-hazardous waste
i.e. Quantity, type of waste etc utilized for preparation of co-processing blend.

1.16 Unit shall send their pre-processed waste as per the waste blend characteristic approved
by CPCB to cement industries only.

1.17 Unit shall comply with CPCB guideline “Implementing Liabilities for Environmental
Damages due to Handling & Disposal of Hazardous waste and Penalty”. In case of

accident/~ incident “any ‘issue related 10 groundwater contamination or any other
environmental damages, there shall be responsibility of the facility for conducting
assessment study and remediation as per CPCB guidelines.

.18 Unit shall take adequate measures to control odour nuisance from the industrial
activities which may include measures like- use of masking agent with atomizer system
(water curtain), closed / automatic material handling system, containment of the odour
vulnerable areas etc.

.19 Unit shall provide green belt of 40% of the plot area. using concept of the social
forestry and development of green belt outside project premises in adjacent areas.

NEAASD rage 2016

—
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GUJARAT POLLUTION CONTROL BOARD
S | PARYAVARAN BHAVAN

W i Sector-10-A, Gandhinagar-382 010 "
v " Phone : (079) 23226295
GPCB B Fax - (079) 23232156

Website : www.gpcb.gov.in

1.20 Unit shall provide Wall to Wall bafpeting in vehicle movement areas within premises to
avoid dusting. i

1.21 Unit shall strictly carry out handling, storage and disposal of fly-ash, slag, red-mud, de- '
inking sludge etc, (High Volume- Low Effect Wastes) as per prevailing guidelines and
its disposal at designated locations approved by the Board.

2. CONDITIONS UNDER WATER ACT 1974:-

2.1 The quantity of total water consumption is 10.5 KL/Day.
a) Domestic: 9.5 KL/Day -
b) Industrial: 1 KL/Day

2.2 The waste water generated from washing & scrubbing shall not exceed 1 KLPD.

2.3 Generated industrial waste water shall be treated in effluent treatment-plant and treated
waste water shall be used in liguid waste processing.” ;

2.4 The quantity of the domestic waste water (sewage) shall not exceed 8.650 KLPD.

2.5 Domestic sewage shall be disposed into soak pit/septic tank.

3. CONDITIONS UNDER AIR ACT 1981:

3.1 The following shall be used as fuel.

Sr. No. | Fuel 2y Quantity

1 HSD 15 lit/Hr

3.2 The applicant shall install & operate air pollution control system in order to achieve
norms prescribed herewith. ; ; ' »

3.3 The flue gas emission through stack attached to the below shall conform to the following

standards:
Sr.No Stack Attached to Stack height Permissible Limit
in Meter
|| DGSet(200KVA) & g mg/Nm’
Stand By 7 SO2 :100 ppm
NOx : 50 ppm

3.4 The process gas emission through stack attached to process area stack shall conform to
the following standards :

Sr  |[Stack attached to = | Stack height | APCM Permissible limit
No. ; in meter
1. Blender/Mixer/stirrer | '
vessels-1 (2 nos) (For Suction
liquid waste mix) ' | 20 meter Hood  with | PM : 150 mg/Nm®
2. Blender/Mixer/stirrer activated SO2 :100 ppm
vessels-2 (2 nos) (For carbon NOx : 50 ppm
solid waste mix) ‘ column
3 Crusher/Shredders (2| followed by
Nos) (For solid waste): wet scrubber

Clean Gujarat Green Gujarat Page 3 of 6
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4 Fumes Extraction | 20 meter . , s (Gng N
: Sys For  Odour Suction 400 B
i Hood with [ SO2 :100 pp
5 =200 activated | NOx : 50 ppm
. Blending/Mixing/Stirring _ carbon
area (for solid waste column
mix) followed by
| wet scrubber
— ——

Stack monitoring facilities like port hole, platform/ladder etc., shcjtll be Qrov:d'ed w1[th
stacks/vents Chimney in order to facilitate sampling of gases being emitted into the
atmosphere. : -
The applicant shall provide portholes, ladder, platform etc at chimney(s) for momtong
the air emissions and the same shall be open for inspection to/and for use of‘ Board’s
staff. The chimney(s) vents aftached to various sources of emission shall be des;gn.efi by
numbers such as S-1, S-2, etc. and these shall be painted/ displayed to facilitate
identification.

Unit shall provide odour control system and fume extraction system in process area.

The applicant shall take all necessary measures so as to minimize the fugitive emission

and odour nuisance.
D. G. Set standards:- The flue gas emission through stack attached to D. G. Set shall

conform to the following standards.

a) The minimum hci%ht of stack to be provided with each of the generator set shall be
H=h + 0.2 (KVA) "2, where H= Total stack height in meter, h= height of the building
in meters where or by the side of which the generator set is installed.

b) Noise from DG set shall be controlled by providing an acoustic enclosure or by
treating the room acoustically, at the users end.

¢) The acoustic enclosure or acoustic treatment of the room shall be designed for
minimum 25 dB (A) insertion loss or for meeting the ambient noise standards,
whichever is on the higher side ( if the actual ambient noise is on the higher side, it
may not be possible to check the performance of the acoustic enclosure/ acoustic
treatment. Under such circumstances the performance may be checked for noise
reduction up to actual ambient noise level, preferably, in the night time). The
measurement for insertion loss may be done at different points at 0.5 m from the
acoustic enclosure/room, and the avers ged. -

d) The D.G. Set shall be provided with proper exhaust muffler with insertion loss of
minimum 25 dB (A).

e) All efforts shall be made to bring down the noise leve] dye to the D.G.Set, outside
the premises, within the ambient noise requirements by proper sitting and control
measures,

f) Installation of a D.G.Set must be strictly in compliance with the recommendations of
the D.G.Set manufacturer.

g) A proper routine and preventive maintenance procedure for the D.G.Set should be set
and followed in consultation with the DG Set manufacture which would help prevent

noise levels of the DG Set from deteriorating with use.
W\g Page 4 of 6
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GUJARAT POLLUTION CONTROL BOARD
o " PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010

Phone ~ : (079) 23226295

Fax : (079) 232321356

Website : www.gpck .gov.in

3.10  The concentration of the following parameters in the ambient air within the pren 1ses of
the industry and a distance of 10meters from the source (other than the stack/vent) shall
not exceed the following levels. Applicant shall comply with the National Ambignt Air
Quality Standards notified by Central Pollution Control Board, New Delhi time (0 imeg
under the provision of the Environment (Protection) Act-1986. '

Concentration in Ambient Air
PARAMETER Annual 24 hrs. Average

Particulate matter-10 (PM ) 60 j1g/m3 100pg/m3 .
Particulate matter-2.5 (PM ,5) | 40 pg/m3 60 pg/m3
SO, 50 pg/m3 80 pg/m3
NOx 40 pg/m3 80 pg/m3
Ozone 100 nug/m3 180pg/m3

(8 hours) (1 hour) =
Lead (Pb) 0.50 pg/m3 1.0 pg/m3 e oA
Carbon Monoxide (CO) T 02mig/m3 T 04 mg/m3

(8 hours) (1 hour) i
Ammonia 100 pg/m3 400 pg/m3 ins i 11
Benzene Spg/m3 | e
Benzo (a) pyrene (BaP) -Particulate | 01 ng/m3 | ~eeeeee
Phase only
Arsenic(As) 06ng/m3 | cemsem-
Nickel (Ni) 2003 0000 | s

3.11 The Industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standards in respect of
noise to less than 75 dB(a) during day time and 70 dB (A) during night time. Daytime is
reckoned in between 6a.m. and10 p.m. and nighttime is reckoned between 10 p-m. and 6
a.m.

4 GENERAL CONDITION:
4.1 The applicant shall have to submit the returns in prescribed form regarding water

consumption and shall have to make payment of water cess to the Board under the Water
Cess Act- 1977.

4.2 Applicant shall have to comply with all guidelines/ directives issued/being issued by MOEF
/ CPCB /DOEF.

4.3 Applicant shall have to comply with Risk Assessment and Disaster management Plan.

4.4 Applicant shall have to carry out mock diiil both on site and off site for all the possible
eventualities at a regular interval of time. For any of the disastrous situation escape route
shall have to be predefined properly marked and shall be brought to the knowledge of all
the concerned.

4.5 Applicant shall have to comply with the Environmental Audit Scheme introduced by
Hon’ble High Court and shall submit the Environment Audit Report every year in
accordance with directions given in the High Court Order dated 16/09/1999 in
Environmental Audit Scheme.

4.6 In case of change of ownership/management the name and address of the new
owners/partners/directors/proprietor should immediately be intimated to the Board.

Clean Gujarat Green Gujarat Page 5 of 6
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4.7 The concentration of Noise in ambient air within the pi:mises of industrial unit shali not

exceed following levels:
Between 6 A.M. and 10 P.M.: 75 dB (A)
Between 10 P.M. and 6 AM.: 70dB (A) :

4.8 You shall comply with the manufacturing, Storage and Import of Hazardous Chemicals
Rules-1989 framed under the Environment (Protection) Act-1986.

4.9 Full support shall be extended to the officers of MoEF, CPCB, GPCB and all other relevant
authorities by the project proponents during their inspection for monitoring purposes by
furnishing full details and action plans including the action taken reports in respect of
initiative measures and other environmental protection activities.

4.10GPCB reserves the right to stipulate additional condition if found necessary. The company
shall implement these conditions in a time bound manner.

For & On Behalf Of

savenl

P& >
(N. A. SHAH)
Unit Head-Hazardous Waste Cell

Page 6 of 6




THE NEW INDIA ASSURANCE COQ. LTD,
(Goyemment of India Undertaking)

POLICY SCHEDULE FOR PUBLIC LIABILITY (Act Only) INSURANCE

UIN NUMBER - IRDAN180P0076100001

Insured's Name | : [ECO WASTE MANAGEMENT
Insurad's Detalls Issuing Office Details
Customer ID : |POAA426082 Office Code : |[ANKLESHWAR BR. (220602)
Address 1 |PLOT NO, 201 TO 204, Address : |SHOP NO 14,1527 28
GIDC, PALEJ FLOOR-2,OMKAR-2
NR.LORDS PLAZA,
PALE.L GUJARAT, 392220 ANKLESHWAR, 383002
Phone No : | XXXXAX7679 Pitone No : [02646238437 02646222901 |
E-mail/Fax : [ewm.lab@gmail.com, / E-mallFax t |nia.220602@newindla.codn /
PAN No : 8.Tax Rogn. No : [AnACN4105CST178 —~
GSTINJUIN : [24AAIFE14371H1ZP | NA GSTIN : [2Z4AAACNA1B5C27W
. 8AC = 1897139 (Other norelile insuronca sorvicos
axcl Rl) N
L . Policy Details "y W
i—alicy Number 1 | 22080236233300000001 Business Sourco Code
Period of Insurance ¢ |Fram: 07/04/2023 03:20:14 PM To: Dey. JJSHAH 774 - (OM? M St.lbu)
06/04/2024 11:59.59 PM | roker/Corp.
/Web
Angregator/CPSC User RN
Data of Proposal : |O7-Apr23 AgenVBancassurance/S | : |Mr. AFSANA AYAZULLA SHAIKH
pacified Person (NIAAG00120418) AFSANA AYAZUI LA
SHAIKH (S100208977)
Prev. Policy no. : Phone No : 9429126881 / 02646222420,
Client Type : |Non-Corporate E-mail/Fax : |ayazowals7cs@gmail.com, [/ = =i
Premium(Y) ERF GSTR) Total (}) Total X In words) Receipt No, & Date
Premium(R)
21877 21877 3,938 47,692 RUPEES FORTY-SEVEN [2206028123000000004
THOUSAND SIX 4-07/04/23
HUNDRED NINETY-TWO
ONLY TS
Detalls of risk covered under current year policy: o
Deductible
s
Retroactive | Paid U No Of AOA AOA:AQY AQY Annual Annual No of  [No of Other
Date Capltal Locatlons Tumover - | Tumover - | workmen | Employea
Involved Previous | Pro|
¢ Year earn
B7/08/202] <=15 b 50000000 13 15000000 0 10000000 60 0
3 Crore 0 00
Retroactive Dates
Retroz
Deductlb|
es
Retroactiv| Date Pald U|i'| No Of AOA AOA:AODY AQY Annual Annual No of No of
e Date Locations Tumover - | Tumover -| workmen Other
Details Inve Previous ed Employee
Year ear
RETROA | 07/04/20|<=15Cro 1 5000000 1.3 1500000 0 1000000 60 0
CTIVE 23 re 0 00 000
DATE 1
RETRO-DATE IS SUBJECT TO LESSER OF UIMITS - NARROWER OF COVER.
Extensions under the Policy
Name of the Extension | Sub Limit of the Extension | Deductibles of the Extension ]
‘Blaovum-m
1
g,
PANIGRAHI
Dutes. 2023.08.07
15:58 26457

Policy No. : 22060236233300000001Document generated by 36962 at 07/04/2023 15:58:24 Hours.
Regd. & Head Office: New Indla Assurance Bldg., 87 M.G. Road, Fort, Mumbal - 400 001, TOLL FREE No. 1 800 209 1415,
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/NEW IND.\ ASSURANCE CO. LTD. PN
svernment of India Undertaking) k B
&_-‘.“;3}7
Speda Conditions ALL THE TERMS & CONDITIONS , COVERAGE & EXCESS ARE AS PER STANDARD
: GLLJI'IDUNES OF THE NEW INDIA ASSURANCE CO. LTD. PUBLIC LIABILITY ACT.
NA
| Spedial Exclusions NA
Special Exoess/Deductible 0
Retroactive Dates [ Date

Retroactive date

07/04/2023

The Policy shall be subject to PUBLIC LIABILITY (Act Only) INSURANCE Policy clauses attached herewith.

[ Clauses I Description 1
fremium and GST Details
Rate of Tax Amount in INR
Premium 4 43,754
S6sT 9 1969
ST 5 9 1964
IGST 0 4]
iln witness whereaf the undersigned being duly authorised by the Insurers and on behalf of the Insurers has (have) hereunder
set his {their) hand(s) on this 07th day o Apri(.2023. -

For and on behalf of

The New India Assurance Company Limited
Date of Issue: 07/04/2023

Duly Constituted Attorney(s)
Stamp Duty under the Policy is 21

Mudrank Dt. consolidated Stamp Fees Paid by Pay Order Number vide receipt
number dt.
T We hereby declare that though our aggregate turnover in any preceding financial year from

2017-18 onwards is more than the aggregate turnover notified under sub-rule (4) of rule 48,
we are not required to prepare an invoice in terms of the provisions of the said sub-rule.

Tax Invoice No : 22060223P0000054

IRDA Registration Number: 190
NIA PAN NUMBER: AAACN4165C

Policy No. : 22060236233300000001Document generated by 36962 at 07/04/2023 15:58224 Hours.
Regd. & Head Office: New India Assurance Bldg., 87 M.Q. Road, Fort, Mumbal - 400 001. TOLL FREE No. 1 B00 209 1415.
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ECO WASTE MANAGEMENT

428, Block A, SUNWEST BANK, Ashram Road, Navrangpura, Ahmedabad - 380009

Ph.: 079 49167979 Email: ewm.gujaratl@gmail.com, www.ecowastemanagement.in

GPCB ID: 86796 DATE:21/10/2023

To,

The Regional Officers,

Gujarat Pollution Control Board,
Bharuch.

Kind Attention: Mr. R. R. Gaekwad (AEE) Sir
Subiject: Compliance of visit instruction.
Reference: Your visit dated: 27/09/2023.

Respected Sir,
We M/s. Eco Waste Management located at plot no. 201 to 204, GIDC Palej, Village: Bharuch and

engaged in pre-processing of Hazardous Waste for Co-processing. In connection to above subject, we would
like to draw your kind attention as per following:

1. Sir, we will comply with the closure direction issued under section - 5A of Environment Protection Act-
1986 dated: 13/09/2023 not until revocation.

2. Sir, we have submitted power disconnection letter issued by DGVCL with meter reading. Which is
attached herewith for your reference.

3. Sir, we have submitted water supply disconnection letter issued by GIDC reading with meter reading.
Which is attached herewith for your reference.
P il
. So, kindly consider all above in your record please. If you require any more details or clarification,

please call on us.

Thanking you.
Yours faithfully,
Far, ECO WASTE | GEMENT

{Authorized signatory)

Unit 1- Plot No. 76-77, Sabar Industrial Park Put. Ltd., Vill: Asal, Ta.: Bhiloda, Dist.: Arvalli-383245.

Unit 2- Plot No. 201-204, GIDC Palej, Vill: Palej, Dist.: Bharuch-392220.
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w7 ECO WASTE MANAGEMENT ,_

428, Block A,
SUNWEST BANK, Ashram Road, Navrangpura, Ahmedabad - 380009

Ph.: 079 49167979 . .
IEI"““"‘"W'“-l!uji'lrr‘ntl@gmail.com, www.ecowastemanagement.in

GPCB ID: 86796
DATE: /08/2023

To,
Member Socretory,
Gujarat Pollution Control Board,
Gandhinagar.

d(‘/’r 2 4 ~ %03‘0
Kind Attention: Mr. N. A. Shah Sir (Unit Head - Hazardoug Waste Cell) ) \,09'.“ .
Subject: Compiliance of visit instruction. ?0\\\}\\0“06'\0%,%1 a
Reference:  Your visit dated: 08/08/2023, Gupt® \,\e’c\? WO -"\3'6'? o

‘ -
c\O :
e d‘nma%

Respected Sir, Ggﬂ
e Mis. Eco Waste Management located at Plot no. 201 to 204, GIDC Palej, Village: Bharuch and

engaged in pre-processing of Hazardous Waste for Co- i i
: : processing. In co j
bke to draw your kind attention as per following: ! HEERE R o

1. Sir, gt the time of your visit, it was observed by you that waste mixing activity started in unit and due
to this process spread strong odour within shed and premises. We have installed fogger system with
our shed and we are using ODC-50 and ODC-1000 as fogging materials. At the time of your visit the
concentration of fogging chemicals was low and so some Odour was spread at that time

2. Sir, regarding odour nuisance in solid/semi solid waste mixing processing area, we have shifted the
material at shredder and blender machine and this place is already connected with proper suction
hood to abstract the generated VOCs in the solid mixing area. For your ready reference herewith
attached photographs for same.

3. We have provided safety masks, boots, gloves etc. to the workers who are doing work within the plant
and carried out pre-processing activity. Also, we have followed all safety measures as per The Factory
Act, 1948 workers. Your ready reference herewith attached photographs for same.

4. Sir, at the time of your inspection our lab chemist was absent due to some personal reason so that
you cannot find the records of hazardous waste analysis of our received waste at our site. We have
arranged stand by staff for Hassel free analysis of our received waste. Also, we have arranged
withdrawing sample from truck/tanker and analyzed those sample composition according standard
method and parameter like, CV, pH, CI2, etc. as per Hazardous waste (M&H) Rules. We assure you
thal we will nol unload the waste without proper analysis report as per Hazardous Waste Rules.

®

Unit1- Plot No. 76-77, Sabar Industrial Park Put. Ltd., Vill: Asal, Ta:Bhiloda Dist. : Arvalli.

Unit 2.Plot No. 201 Ta 204, GIDC Palej, Palej, Dist: Bharuch -392220.
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d the liquid waste which is received from g,

unloa
5. Sir, we have provided 4 no. of underground tank {0

ient i jn drums. i
client industry In within 30 days and inform yous

these tanks till we installed suction hood over it.

‘ und tank
Sir we will provide proper suction system over this undergro

board. We will not carry out unloading activity in
i to identify proper location

6. Sir, we will provide proper labelling at waste storage and processing area fy
and waste characteristic of our pre-processing system.

but as mention in above Para

. ; : i ur unit, ; _
Sir, we have provided proper inventory of incoming waste at 0 o sy present in the unit

No. 4 at the time of visit our person who are looking analysis and inven
so you well not find the record.

trol of ClI2,

7. Sir, we have provided Prima Equipment Model: TGA-SP (wall Mounted) detecllog 'Or:nCOThe i of
HF, C4H8, H2S and VOC. We have aiready attached this detector on wall. Du E:een
inspection, it was observed by you that display of this instrument not shown result on sC R

So. to resolve the same we have call and arrange for rectification of this instrument related issues.

8. Sir, we will arrange medical officer to carry out health check-up of our entire employee and also
maintain the all-health related records.

9. Sir, please find enclosed here with the Emergency Response Action Plan.
10. Sir, being a pre-pracessing unit, we have still not rejected any type of waste. If, we will reject the waste
received from any industry we will inform the board accordingly, please find enclosed herewith SOP

of Qur unit regarding waste rejection criteria.

11. Sir, we have already mentioned that as per Para no. 1. We have provided control measures for nullify
the odour.

So, kindly consider all above in your record please. If you require any mare details or clarification, please
call on us.

Thanking you.

_ Copy to:

Yours faithfully, The Head officer,

For, ECO WASTE MANAGEMENT Gujarat pollution control board
0 g Gandhinagar.
L) o
\V2of \

(Authorized signatory)

Enclose.
1. Solid Waste Mixing for Blander and Shrader Unit followed by
Suction hood Fucility.
Health and Safety equipment photographs
Laboratory Analysis Records and inventory
Labeting on Prums photographs
Workers Medical Check-up reports
Emergency Response Action Plan
Bad odour Removal from Hazardous Waste Management Site
Anulysis report by Biatech Amalgam

N A =R N
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We have provided safety masks, boots, gloves, goggles, etc. to the workers.
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Hazardous Waste Samples Records logbook
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Labelling at waste storage and processing area to identify proper location and waste characteristic

of our pre-processing system.
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Effluent Treatment Plant (ETP)
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J.ecowastemanagement.in !

Ph.:079 49167979 Email: ewm.gujaratl@gmail.com,

GPCB ID: 86796 DATE: /10/2023

ey = . %}/ l\] Q.5

Member Secretory, Past Receivea

Gujarat Pollution Control B : - ara
Ga:‘dhinagar il 3ujarat Pollution Control 80
: BHARUCH

Kind Attention: Mr. N. A. Shah Sir (Unit Head — Hazardous Waste Cell)
Subject: For revocation of Closure Direction under section-5 of Environment (Protection) Act-1986 for The

Violations of Hazardous & Other Wastes (Management & Transboundary Movement) Rules-2016.
Reference: Direction order No: GPCB/GEN-740/ID-86796 Outward no.753170, dated: 13/09/2023.

Respected Sir.

We M/s. Eco Waste Management located at plot no. 201 to 204, GIDC Palej, Village: Bharuch engaged
in pre-processing of Hazardous Waste for Co-processing. In connection to above mentioned subject &
dwreclion ssued by your board 1o our unit under section-5 of Environment (Protection) Act-1986 for The

Wioiztons of Hazardous & Other Wastes (Management & Transboundary Movement) Rules-2016. We would
<& 1 araw your <ind stiention as per following:
1. Sir, at the time of your visit, it was observed by you that in Shri Sahjananad Dairy chemical odour is
felt at entrance of the unit as well in back side of the unit; we would like to inform you that we have
already provided Wind Breaking wall and plantation near Shri Sahjananad Dairy side area and
photograph of the same is attached herewith for your reference. also, our odour control system is in
operation, so odour cannot the spread at those side. Please refer Annexure-A

2. Sir, we have developing solid and semi-solid waste mixing separate area in our plant and also, we will
be providing additionally APCM (2 no. of Activated Carbon Scrubber with suction hood) & covered )
those area by fogger system, which is reduce very strong unbearable pungent smell. This activity has
already started and completed within 30 days. We have enclosed herewith photographs & payment |
bill for the same. 1.

3. Sir, we have already mentioned that as per Para no. 2.

4. Sir, we have already started adequate labeling as per CPCB guidelines with waste inventory and
provided SOP for handling of waste. Which is mentioned in compliance reply dated: 23/08/2023.

5. Sir, we will be providing pacca road within 60 days at all premises. From the date of submission of this
letter.

Unit 1- Plot No. 76-77, Sabar Industrial Park Pvt. Ltd., Vill: Asal, Ta.: Bhiloda, Dist.: Arvalli-383245.

Unit 2- Plot No. 201-204, GIDC Palej, Vill: Palej, Dist.: Bharuch-392220.
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8. Sir, we have provided handy LEL detector as per candition no.1. of CC&A and photograph of the same
is attached herewith for your reference.

-~

Sir. we have already provided deodorant fogger within shed and we have increased concentration of
deodorant Chemicals, which was already mentioned in compliance reply dated: 23/08/2023. So, we
have already taken adequate steps for control of odour nuisance from industrial activities as per
condition no. 1.5 of CC&A. we herewith attached photographs of the fogger system.

8. Sir, we have provided internal SOP for material handling & Pre-processing of waste as per condition
no. 1.6 of CC&A.

8. Sir, we will be shifting the online sensor for VOC, CaHs, H2S, Chlorine etc. at near to mixing area within
1 week.

10.Sir, at the time of your visit, it was observed by you that strong chemical smell felt in
shed/premises/entrance of premises. [t is also observed that this smell persists in cloths/body of
visiting officer for more than 12 hours. We have installed fogger system with our shed and we are using
ODC-50 and ODC-1000 as fogging materials. At the time of your visit the concentration of fogging
chemicals was low and so some odour was spread at that time, which is already mentioned in
compliance reply dated: 23/08/2023.

11. Sir, at the time of your inspection our lab chemist was absent due to some personal reason so that
you cannot find the records of hazardous waste analysis of our received waste at our site. We have
arranged stand by staff for Hassel free analysis of our received waste. Also, we have arranged
withdrawing sample from truck/tanker and analyzed those sample composition according standard
method and parameter like, CV, pH, Ci2, etc. as per Hazardous waste (M&H) Rules. We assure you
that we will not unload the waste without proper analysis report as per Hazardous Waste Rules, which
is already mentioned in compliance reply dated: 23/08/2023.

12. Sir, we have provided safety masks, boots, gloves etc. to the workers wha are doing work within the
plant and carried out pre-processing activity. Also, we have followed all safety measures as per The
Factory Act, 1948 workers. Your ready reference herewith attached photographs for same, which is
already mentioned in compliance reply dated: 23/08/2023.

13. Sir, we have already maintained inventory of batch wise/truck wise receipt, which is mentioned that as
per Parano. 11.

14. Sir, we have arrangéd Hazardous waste stored in batch wise & sequential manner.

15. Sir, we have provided proper labeiling on waste drum, waste storage and processing area to identify
proper location and waste characteristic of our pre-processing system.

Unit 1- Plot No. 76-77, Sabar Industriai rark Pvt, Ltd., Vill: Asal, Ta.: Bhiloda, Dist.: Arvalli-383245.

Unit 2- Plot No. 201-204, GIDC Palej, Vill: Palej, Dist.: Bharuch-392220.
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428, Block A, SUNWEST BANK, Ashram Road, Navrangpura, Ahmedabad - 380009
Ph.: 079 49167979 Email: ewm.gujaratl@gmail.com, v coowas

S_”‘ A éiready submitted reply dated: 23/08/2023 of the written remarks given during visit for the
observed various non compliance and corrective measures.

We submit herewith notarized undertaking on Rs. 300/- Stamp paper mentioning earliest
corrective measures taken by us in connection to direction issued by your board to our unit
under section-5 of Environment (Protection) Act-1986 for The Violations of Hazardous & Other
Wastes (Management & Transboundary Movement) Rules-2016.

+ We also submit herewith bank guarantee of Rs. 1,00,000/- vide bank guarantee
no.006GT02232730011 dated:30/09/2023, valid up to 29/09/2024 of HDFC Bank for the assurance
j of obeying all the rules & regulation of your board.

« We submit herewith application of revocation (16 Points) with all concerned detail &
documents.

« We will pay EDC as per GPCB notification as and when GPCB will issue us EDC letter.

« DGVCL has already disconnected electric power Supply on dated 16.09.2023.

So, kindly consider this matter in your record, scrutinize our case & please revoke the direction issued fo
our unit under section-5 of Environment (Protection) Act-1986 for The Violations of Hazardous & Other
‘//astes (Management & Transboundary Movement) Rules-2016 and issue us revocation letter.

If you require any more details or clarification, please cali on us.

Thanking you. Copy to:
Yours faithfully, . The Head officer,
For, ECO WASTE MANAGEMENT Gujarat poliution control board
¢ MA,L ™
c‘)\ g A Bharuch.
3 NG
= (GUIARAT =
\ o jimi
\ \q Oe? g
N T

{Authorized signatory)

Unit 1- Plot No. 76-77, Sabar lndusirial Park Pvt. Ltd., Vill: Asal, Ta.: Bhiloda, Dist.: Arvalli-383245.

Unit 2- Plot No. 201-204, GIDC Palej, Vill: Palej, Dist.. Bharuch-392220.
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478, Block A, SUNWEST BANK, Ashram Road, Navrangpura, Ahmedabad - 380009

ndnNafic

Ph.: 079 49167979 Email: ewm.gujaratl@gmail.com, vy, Coon it

“oplication of revacation (16 points).
Notarized undertoking

Undertaking for trial run revocation
Bonk guarantee of 1,00,000/-
Photographs showing compliance status
Copy of CCA

Form 21

Formv

Form 20

10, Direction order

b s

o IR

oy

Unit 1- Plot No. 76-77, Sabar Industrial Park Pvt. Lid., Vill: Asal, Ta.: Bhiloda, Dist.: Arvalii-383245.

Unit 2- Plot No. 201-204, GIDC Palej, Vill: Palej, Dist.: Bharuch-392220.
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428, Block A, SUNWEST BANK, Ashram Road, Navrangpura, Ahmedabad - 380009

Ph.: 079 49167979 Email: ewm.gujaratl@gmail.cam, v

' Annexure-A

LEL Detector

Unit 1- Plot No. 76-77, Sabar Industrial Park Pvt. Ltd., Vill: Asal, Ta.: Bhiloda, Dist.: Arvalli-383245.

Unit 2- Plot No. 201-204, GIDC Palej, Vill: Palej, Dist.: Bharuch-392220.
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428, Block A, SUNWEST BANK, Ashram Road, Navrangpura, Ahmedabad - 380009

Ph.: 079 49167979 Email: ewm.gujaratl@gmail.com, ww .

Fogger system

Unit 1- Plot No. 76-77, Sabar Industrial Park Pvt. Ltd., Vill: Asal, Ta.: Bhiloda, Dist.: Arvalli-383245.

Unit 2- Plot No. 201-204, GIDC Palej, Vill: Palej, Dist.: Bharuch-392220.
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5. ECO WASTE MANAGEMENT

428, Block A, SUNWEST BANK, Ashram Road, Navrangpura, Ahmedabad - 380009

Ph.: 079 49167979 Email: ewm.gujarat1@gmail.com, www.ecowastemanagement.in
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aletolR.

[Ava: - wax WaABls duied WA A HRL M/s. Eco Waste Management A-WMARML ye uR
AARA Bl suRAl @siet sraell ogdl wue cotd.

deel: - ausllotl 5B AR UA 5UI5 GPCB/GEN-740/1D-86796 Outward no.753170,
Al.A3 /0¢ /023,

Hiel, adesll,

GUAsA [Ana ua deol Mo wQUdcls] B ¥, M 5Usll M/s. Eco Waste Management, VA2 .
201 2l 20%, .28 Ll W, [@: e3u wad RAd 8. Gsd wed Hazardous Waste of [-UlAo1o(l
sto(13] sl HIZ2 M/s. Master Concretech Pyt Ltd. A& Ul ax yefloll eUst $RAR dl.o¥ /1272024 oll A%
3 8. i sH03L sa W2 oA YENEL [Ralaw ol wlell %33 NOC dl.R0/0¢ /2022 il CCRA
dALdAlA¢/09/2023 el A% HgI| HAA B. wAell Wlloz UR AEAOs WNAY otl 2id Geur uUdi Al
s23le] AsA520 saloe A-NAL UG gon BB 53 daR Adi Geuteotal wR AN Fs2dlul
UAARL dZlE GUaADL @8 st A HIR HsAUHL wd B,

ayHl suusllott ol alRl AUHRL ASHA dlA3/0¢/03 ol A% HAA 5cABR ARY At B. B
ot 9 BHIRL 9L AsHell i W{RAE( Flaid aHl ¥ReR scltell Yddt wa sdln? ARd Wi
Sl A atotoll 412% AL0L/11/2023 all A% 5 B, SLEAH AUHRL ASHUL dl.A3 /0¢/2023 ol RRQA sct
3u¥3.90 AR5 2ot Al 52U AAURA €At B. ® Ul AR 12%0.30 ARs 2ot Q-YNARDGL daz 5uA B
ol wWe2 2303.¥0 ARs 2ot Al sUef Q-NARGL scue] sl 8. Ames 2L i st W AsHag
flog Astel A uelealsiat s sistal 531 uuen (ol Pell 20yl sl 3 el wxa walend
ydl a4 ay, @ HR 53 vuual suslla oy (Aoicdl 53 ¢l

Unit 1- Plot No. 76-77, Sabar Industrial Park Pvt. Ltd., Vill: Asal, Ta.: Bhiloda, Dist.: Arvalli-38324S.

Unit 2- Plot No. 201-204, GIDC Palej, Vill: Palej, Dist.: Bharuch-392220.




246
ECO WASTE MANAGEMENT

428, Block A, SUNWEST BANK, Ashram Road, Navrangpura, Ahmedabad - 380009

Ph.: 079 49167979 Email: ewm.gujaratl@gmail.com, www.ecowastemanagement.in

i L stHalldl g2t IoAct YLl Raal clfotl At Ralle] Yretudl Wt U, dAxy
ML 2t 50009 ded 3 ¥l Asiel wa wellelt Asialell 3R UAMS Histdnol U ASHA
Alauell, aeusll udouell 53R v AdBaet 53 wusl. 2 511003 dest@s Yyl aaell gl wuslledl

sA3otl Aot sHAFlA 58 N AUl wdaiet ausllal el w3 Wscll viual auadl.
TN GERTE
\&L'#\

(AU ssil)
ECO WASTE MANAGEMNT, GUJARAT

«'rj:.
(. .
}E-(Gu;::mw
J
{0, AT
\“-’:\>\-w e

Unit 1- Plot No. 76-77, Sabar Industrial Park Pvt. Ltd., Vill: Asal, Ta.: Bhiloda, Dist.: Arvalli-383245.

Unit 2- Plot No. 201-204, GIDC Palej, Vill: Palej, Dist.: Bharuch-392220.
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428, Block A, SUNWEST BANK, Ashram Road, Navrangpura, Ahmedabad - 380009

Ph.: 079 49167979 Email: ewm.gujaratl@gmail.com, www.ecowastemanagement.in

GPCB ID: 86796 DATE: 02/07/2024

To,

Regional Officers,

Gujarat Pollution Control Board,
Bharuch.

Kind Attention: Ms. K N Vaghamshi (RO)
sSubject: Compliance status of the directions issued by the Board.
Reference: Your E-mail received dated: 01/07/2024.

Respected Sir,

We M/s. Eco Waste Management located at plot no. 201 to 204, GIDC Palej, Village:
Bharuch engaged in pre-processing of Hazardous Waste for Co-processing. In connection to above
mentioned subject & direction issued by your board to our unit under section-5 of Environment
(Protection) Act-1986 for The Violations of Hazardous & Other Wastes (Management &
Transboundary Movement) Rules-2016.We would like to draw your kind attention as per following:

1. Sir, our plant premises we have stored around total 3543.7 MT Hazardous waste, in which
2303.4MT is raw material and 1240.3 MT is finished product.

2. Sir, we have contacted to Authorized Cement industries like Dalmia Cements Ltd, Kadapa,
Andhra pradesh for 4000 MT, JSW Cement Ltd, Karnool, Andhra Pradesh for 3000 MT,
Nuvoco vistas corporation Itd, (Sonadih Cement Plant), chhattisgarh for 3000 MT and JK
Laxmi Cement Plant, Rajasthan for 2000 MT, which is ready to accept our Hazardous waste
materials for disposal of Hazardous Waste.

3. Sir, we have already applied for re-connection of water supply in GIDC Palej and already
applied for allotment of plot no. 201 to 204 in GIDC Palej for utilizations for purpose of pre-
processing facility ~ Hazardous Organic & Inorganic Waste. Also, regarding this matter we
have discussion ongoing with GIDC officers. After we have got permission of GIDC, then we

will be starting process for disposal of materials to cement industries.

Unit 1- Plot No. 76-77, Sabar Industrial Park Pvt. Ltd., Vill: Asal, Ta.: Bhiloda, Dist.: Arvalli-383245.

Unit 2- Plot No. 201-204, GIDC Palej, Vill: Palej, Dist.: Bharuch-392220.
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So, kindly consider this matter in your record, scrutinize our case & please revoke the direction
issued to our unit under section-5 of Environment (Protection) Act-1986 for The Violations of
Hazardous& Other Wastes (Management & Transboundary Movement) Rules-2016.

If you require any more details or clarification, please call on us.

Thanking you.
Yours faithfully,
For, ECO WASTE MANAGEMENT
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(Authorized signatory)
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GPCB ID: 86796 DATE: 18/06/2024

To,

Member Secretory,

Gujarat Pollution Control Board,
Gandhinagar.

Kind Attention: Mr. N. A. Shah Sir (Unit Head — Hazardous Waste Cell)

Subiject: Closure Direction issued u/s 5 of EP Act 1986 vide order dt.13/09/2023.

Reference: 1) Your letter No: GPCB/HAZ/Gen-740/ID-86796 Outward no.753170, dated: 13/09/2023.
2) Your letter No: GPCB/HAZ/Gen-740/ID-86796 Outward no.809993, dated: 30/04/2024.
3) Your letter No: GPCB/HAZ/Gen-740/ID-86796 Outward no.810093, dated: 01/05/2024.
4) Your letter No: GPCB/HAZ/Gen-740/ID-86796 Outward no.812805, dated: 03/06/2024.

Respected Sir,
We M/s. Eco Waste Management located at plot no. 201 to 204, GIDC Palej, Village: Bharuch

engaged in pre-processing of Hazardous Waste for Ce-processing. In connection to above mentioned
subject & direction issued by your board to our unit under section-5 of Environment (Protection) Act-1986

for The Violations of Hazardous & Other Wastes (Management & Transboundary Movement) Rules-2016.

We would like to draw your kind attention as per following:

1. Sir, our plant premises we have stored around total 3543.7 MT Hazardous waste, in which 2303.4
MT is raw material and 1240.3 MT is finished product.

2. Sir, we have contacted to Authorized Cement industry outside the state for disposal of our
Hazardous waste materials for disposal. After confirmation of cement industry, we will coordination
with Regional Office-Bharuch using VLTS system & online manifest system and supervision of
experts environmentally sound manner we will dispose of our waste material as soon as possible

in cement industry.
3. Sir, we will take to all necessary safety precaution to avoid the any possible fire hazard and

environment damages.
4. Sir, we have applied for re-connection of water supply in GIDC Palej and already applied for

allotment of plot no. 201 to 204 in GIDC Palej for utilizations for purpose of pre-processing facility

Unit 1- Plot No. 76-77, Sabar Industrial Park Pvt. Ltd., Vill: Asal, Ta.: Bhiloda, Dist.: Arvalli-383245.

Unit 2- Plot No. 201-204, GIDC Palej, Vill: Palej, Dist.: Bharuch-392220.



250
ECO WASTE MANAGEMENT

428, Block A, SUNWEST BANK, Ashram Road, Navrangpura, Ahmedabad - 380009

Ph.: 079 49167979 Email: ewm.gujaratl@gmail.com, www.ecowastemanagement.in

— Hazardous Organic & Inorganic Waste. GIDC NOC process is ongoing. After we have got

permission of GIDC, we will same permission letter submitted as soon as possible your board.

So, kindly consider this matter in your record, scrutinize our case & please revoke the direction
issued to our unit under section-5 of Environment (Protection) Act-1986 for The Violations of Hazardous

& Other Wastes (Management & Transboundary Movement) Rules-2016.

If you require any more details or clarification, please call on us.

Thanking you.
Yours faithfully,
For, ECO WASTE MANAGEMENT
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(Authorized signatory)
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